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This the 2g9thday of May. ., Z00Z.
HON’BLE SMT. LAKSHMI SWAMIMATHAN, VICE~CHAIRMAN
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Applicant

Shastri Bhawan, HMew Delhi. BEEEI
2. Secretary, '.iia
Depairtment of Secondary & i?*'
Migher Education,
Ministry of Human Resourcaes Oevelopmsent, .
Shastri Bhawan, Mew Delhi. aad
A Shri S.%.Chatrath, .
Govt. of India, v
Ministry of Human Resources Developmnant, .
Shastirl Bhawan,
Haw Delhi. v PRespondents
0ORDER
Hon’ble Shri v.K.Majotra, Member (A) :
Seplicant has  challengad annexure Sl gated
11.12.2001 whershy he was informed that he was considered
for appointment as Stenographer Grade—(C agalnst Select
List wacancy For the wvear 1999 but was not found fit for
promotion by the OPC (Group "B7). applicant has  sought
Adirections  to rs punden“* to cansider him for promotion
Wz, T 1.8.1984 or at lgast Trom 30.8.199% ‘when his
Junior, respondent Mo.3, Shri $.5.Chatrath, was promoted.
2. We Find From annesure a-15 that applicant’s
eai ] iai 08 Mo 3852002 challenging the same  order  as
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impugned  in  the present 06 was dismissed as  withdrawn

o
3

wide order dated 15.2.2002 without any liberty to
applicant to re-raise the issue in a fresh 04, as  has

been done by him in the present 0aA.

. Shri MN.S.Verma, learnsed counsel of applicant,
stated that this time applicant has challenged the sams
order as impugned in the sarlier 0a on a different ground
that applicant’s junior had been promoted on  30.8.19946.

We are of the considered view that nothing prevented

applicant from chal lenging affice memorandum  dated
- 11.12.2000 in the earlier 0& on the ground that his

Junior was promoted from 20.8.1994. an additional ground

or & new ground does not exenpt applicant from the bar of-

res  judicata. The pressent 04 is certainly barred by res

zjf judicata.

g . Present 0A s also barred by limitation as

wharsas applicant’s Junior is stated to  have besan

promoted  In ASugust, 1994 wherseby the cause of action has

@ing assailed alTter an inordinates

o

arisen, the samne is

o

““ ) delay, l1.e., on 29.4.2002, when the present 0A was Tiled.

% badly barred by limitation as well.

baatd

This 0&

5. Having regard to the reasons recorded and
discussion made above, we do not find any merit in  this

Of, which is dismissed at the admission stage itself.

(V. KL Majotra ) { Smt. Lakshmi Swaminathan )
Membar (&) Yice-Chalrman (J)
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